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respecting the liability of real estate 
withia the Settlement of Prince of
Wales’ Island, Singapore, and Malacca,
to the payment of debts of deceased 
persons; and to enable Executors aud 
Administrators to sell and dispose of
the same.” He said, this was a Bill
which he brought in at the request of
the late Chief Justice. It was intro­
duced at the instance of one of the 
learned Eecorders in the Straits. As
ho (Sir Barnes Peacock) did not sea 
any necessity for proceeding further 
with it, he begged to move for the dis­
charge of the Committee.

Agreed to.

W A R R A N T S  OF A T T O R N E Y  AND
C O G N O V ITS.

SiE CHAELES JACKSON moved 
for the discharge of the Select Com­
mittee on the Bill “ to provide for the 
due execution of warrants of Attorney 
to confess judgment and cognovits.”
He said that this also was a matter 
witich would form part of the Civil
Procedure about to be provided for the 
Supremo Courts, and it was not neces­
sary to proceed with a separate Bill for 
this object.

Agreed to.

P U N ISH M E N T  OF C H O W K E Y D A R S.

Mk. HARINGTON moved for the 
discharge of the Select Committee on 
tlio Bill “ for the punishment of Chow- 
keydars for neglect of duty.” He
said that there was before tlie Coun­
cil another Bill on the same subject, into 
which the provisions of this Bill could 
be introduced, if necessary.

Agreed to.

IM P R E SSM E N T  09 C A R R IA G E  A N D
SU PPLIE S r o l l  TUOOPS A N D

T K A V E L L E llS  (B EN G A L).

Tj[b VICE-PRESIDENT moved 
that the Bill “ to amend the law re­
garding the provision of Carriage and 
Supplies forTroops and Travellers, and

• to punish unlawful Impressment,” be 
Btmck out of the liat of Select Com­
mittees. This Bill had been brought
in by the Lieutenant-Governor of 
Bengal. All the Members of the 
Committee upon that Bill had gouo 
uway without their places in the

T h e V%ce~President

Committee having been supplied. Tb® 
Bill might tlierefore be p r e s u m e d
have died a natural (ie.ath, and uiile®® 
the Honorable Member for 
wished to proceed with it, migW “ 
struck out of the list. i

Me. s c o n c e  said he h a d  receiveo 
no instructions concerning this Bill- 

Tlie Motion was subsequently P** 
and agreed to.

The Council adjourned.

Saturday, April 7, 1860.

No Member of the Council was 
day present.

Saturday, April 14, I860.

PRESENT:

T he Hon’blo the Chief Justice, Vice-l'f'
in the Chair,

Hon. Lieut.-Genl. Sir i II, B. lIarinp;ton,E=’')''
J . Outrain,

Hon. Sir H. B. E.
Prere,

Right lion. J. W ilson,
P . W. L cG eyt, Escj.,

H. Forl)es, Esq.'
Uon. Sir C.

Jackson,
and

A . Sconce, Esq-

SO'

INDIGO CONTHACTS.

T u b  VICE-PRESIDENT rea*! 
following Memorandum from th« 
cretary to Government in the 
Department, communicating a 
sage from the Governor-Qeneral

The Secretary to Government in t"® ;(.,)*« 
Dcpiirtnieiit has the lionor to coinw ''
to tlie Legislative Council tlie
telegraphie message which ho has i"? . (Jo 
from the .Secretary to Govenmient
Oovenior-Genoral :—

M essaqe.
Guvernor-GentraTs

dated 9th

The Governor-General lias this d ";!
his assent to the Indigo Contract
with your letter o l  2nd instant.

W . Guuir,
Secy, to the Govt, o f

Fort William, the ISth A pril 1800.

M OONSIFPS.

_ T u b  c l e r k  presented to tho C? J
cil u Petition of the Shcristadar




